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An application has been moved on-ba?f
of the applicant seeking to implead*tho-i
Union of India through General Manager,Nort

Railway,New Delhi, a copy of which has
been given to learned counsel for the rﬁﬂl’%}ﬂﬁ ts
on 3.2.89, but no objection has been filed. The ';
application for impleadment is allowed. Fresh 4
Notice be issued to the newly added‘ respon;dén'tg_' !i
to file reply within a month. Case is adjaum@d,,_ 1

to 15.3.89. : A‘(/ 3
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